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Subject:= Forwarding af conies of the Crders passed by -the -
Central administrative Tribunal,bangalore.

Please find enclosed ercewith a copy of tt‘d'URDER/" |
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CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE BENCH.

ORIGINAL APPLICATION NO. 913/93 & 921/93
THURSDAY, THE 16TH DAY OF JUNE, 1994

Shri V., Remakrishnan ese Member (A)

Shri AN, Vujjanaradhys _ ees  Member (J)

1. Shri M.S. Farook,
Aged about 49 years,
S/o Shri A. Hameed,
23, 2nd Main, 2nd Cross,
Venkatarangapuram,
Palace Guttahalli,
Bangalore - 560 003.

2, Shri B.N. Shivaprasad,
Aged 55 years,
$/o Shri B.N, Nan jundaswamy,
C-210, Block 21, CPWD Quarters,
2nd Block, Koramangala,
Bangalore - 560 034, evee Applicants

( By Advocate Dr, M.S. Nagaraja )
Vs,

1« The Regional Director,
0ffice of the Development
Comnissioner (Handicrafts),
26, Haddows Street,

Madras - 600 006,

2. The Development Commissioner
(Handicrafts), |
ministry of Textiles, :
West Block, R.K. Puram,
New Delhi -« 110066,

3. Union of India
+ _ represented by
- Secretary to Government,
Ministry of Textiles,
Government of India,
New Delhi, o ees Respondents

( By Advocate Shri M.S. Padmarajaiah,
Senior Standinc Counsel for Central Govt.)
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X'vii The applicants are aggrieved bty the order of the Department

‘ ;dgted 27.,9.93 (Annexure A=5) reverting them to their regular poste
bt

1'~ﬁ¥rom the higher posts of Handicraftse Promotion Dfficer to which they

t??é”’
were appointed on ad hoc basie£8 fice order dated 27.3.85 (Annexure A=3).
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2. We have heard or. r.S. al raja for the applicant and Shrim,S,
Padmarajaish, the learﬁad Senior| Standing Counsel, Dr, Nageraja has
reterred to some Court“dacision and contends that adhoc appointments

i
should not have been continued $eymd one year ancd that there wase
I‘ t

legitimate expectatd cﬂf on the p_#rt of the applicants to be regularised
in the higher posts of Handxcra[rts Promction Officer, where they were

workinc for over eight years. #-le also cites the case of Shri Narendra
) !
Chadha vs, Union of Ihdia (1984 scC (LaS) page 226), He says on the

|
same analocy of r\arendra Chadhl? ¢ case, the applicants should be

taken to have been re»gularieed’in the hicher posts by deefed relexa=-
|

tion of the recruitment rules fby the Department and the order
“ !

reverting them is bafﬁ in law, ;
3. Shri Padmataj]aiah, howﬁlver, distinguishes the present case

- |
from the case cited by Dr. N4caraja. He asserte that the order
1
dated 27,3,65 as at ‘Anexure L-S made it clear to the applicants

that they were appo#nted on a{\ adhoc basie till such time the
i
regular appointmente were nad’e to these posts and once such regula-

risstion is done, tﬁe applic#nts have to be reverted back to their
‘

basic poste. The appointmen% was adhoc and did not confer eny

claim tor seniorit)#, etc, f
r i

4, The standinP counsgel jnmtions that in the case of Shri Narendrs
‘ |
w

Chadha there waE 8 massive c1eparture trom the recmitmaﬂt rules and

there the applicants contim.*ed for a number of years in the higher
H
posts. In the présent case* it was made clear to the applicants

that‘their ad hocu‘appointm te will ceasse once recular appointmente

;[
were made., Shrl Padmarajaiph further contende that neithrer the
i .
recruitmert rules of 1984 mor the recruitment rules dated 17,4.90
{

Yo
as et Annexure A—J& cen help the applicents, the spplicant, are not
elicible to'(ﬂéonsirfderad tor |reguler appointrments to the post of Handi-

{

cratts Promotion Ofricers uncer either set of rules,.
I
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8. w“"'\ﬂe enquited as to whether all the poste in the cadra M ;
been regularly tilled up, the standing couneel in forme us that the
process is going on at present and it will teke some time betore
it is tinalised. In other words, there are some vacancies which
are to be filled in accordance with the provieions in the relévant
recruitment rules. He states that there are six posts at present

in the cadre which need to be filled up on the basie of regular

appointment. We note that contention,

6o In the licht of the position brought aut by the Departmert
that there are some vacancies in the higher cadre to which regular
appointment ie still to be made end keeping in view the tenor of

the order dated 27.3.85 which specifies that the applicante have

to be reverted to the same poste as soon as reguler appointmen ts
e '
are made in the hicher cadre, e direct that the applicants

gshould be continued in the hiocher post on ad hoc baeis till such

/{p\:,;‘\ms::}t\tme when these posts are rilled up on reguler bssis, The order
/"ﬁ" &

Yﬁﬁ\bted 27.9.93 ae at Annexure A=5 pertesining to the applicants
7 hich seek to revert them in anticipation of tilling up ot posts,

-’i§/‘ quashed so rar as it relates to the applicants. Dr, Nagarasjs

Jv’ ”,Asubm:lts that the applicants would like to submit a comprehensive
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repras‘ehﬁatim to the department for relaxation of the relevent
recruitment rules with the request that the applicants may be
reqularly appointed in the hicher grade, If they make such a

representation; the department will deal with the matter objecti-

vely and on merits within a reasonable time,

7 with the above observations, we dispose of this matter

(’mally with no order as to costs. /j*/
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